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Joint Committee Inspection Report in the matter of
‘*Ajay Singh Chaouahan Vs State of Madhya Pradesh & Ors.”’

Hon’ble NGT (CZ), Bhopal vide its order dated 06t July, 2023
in OA no. 48/2023 “Ajay Singh Chaouahan Vs State of Madhya
Pradesh &Ors’ vide para 3 directed as under:-

In our view, a substantial question relating to environment due to
application of Statutory Enactments under Schedule to National
Green Tribunal Act, 2010 has arisen but before taking any
further action in the matter, we find it appropriate to obtain a
factual report in respect of the allegations made by applicant, for
which purpose, we constitute a joint Committee comprising
Madhya Pradesh Pollution Control Board, Collector Ujjain,
representative of Principal Secretary of Ministry of Water
Resources/Jal Shakti, Government of Madhya Pradesh and
Regional Officer, Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Bhopal who shall visit
the site, collect relevant information and submit a factual as well
' as action taken Report within six weeks

The Committee was directed to submit the factual as well as
action taken Report to the Hon’ble Tribunal. The joint committee
constituted for the purpose comprised of following officers:

1. Shri Kumar Purushottam , Collector , Distt. Ujjain
2. Shri. Hemant Kumar Tiwari, Regional Officer, M.P.

Pollution Control Board, Ujjain

3. Shri Kamal Kuwal, Executive Engineer, Water Resources
Department, Ujjain

4. Shri Vishwa Bandhu Meena Scientist-D, MoEF & CC L
R.O. Bhopal

The other officials present during the site inspection are SDM
Ujjain city, Shri B.C. Sunage, SDO WRD, Bhawan Adhikari &
Bhawan Nirikshak Zone no. 6 Nagar Palik Nigam Ujjain, Shri A.
D. Sant, Senior Scientific Officer, Dr. Deepak Kale, Scientist,
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Shri Devendra Solanki, Chemist from M.P. Pollution Control
Board, & Mauja Patwari Revenue Department.

In compliance of the above direction, the joint committee
visited area under question at Ujjain on 16%™ August, 2023 to
assess the factual status of allegations made in the petition.

The main contentions of the petition is “It is alleged that
respondent no. S i.e., Shri Balaji Associates has raised
constructions within the flood zone of River Kshipra in District
Ujjain. A boundary wall has been constructed within the
periphery of 200 meters from River Kshipra.”

The committee made the following observation during site
visit on the above mentioned issues:-

1. Shri Balaji Associates (Solitaire ~ Hotel) has obtained
NOC /Permission/Consent for Survey no. 3413/3, 3414/1/1
Min 2 & 3441/1 Min 2, Total Rakba 7150 Square Meter
Chintaman Road, Ujjain District Ujjain from following Govt.
Agencies :

(i) Town & Country Planning Ujjain Letter no. 2189 dated 17-
09-2014 annexed as Annexure - 1

(i) Bhawan Nirman Anugya from Nagar Palik Nigam Ujjain
, Zone no. 3 letter no. 67 dated 15-05-2015 & Bhawan
Nirman Karya Purnata Praman Patra letter no. 737
dated 09-10-2017 from Nagar Palik Nigam Ujjain , Zone
no. 6. annexed as Annexure - 2 (As per record available
at RO, MPPCB, Ujjain)

(iii) Consent to Establish is granted by MPPCB vide outward
no. 15332 dated 03-05-2020 & Consent to operate 1S
granted by MPPCB vide outward no. 15692 dated 05-08-
2020 (Valid up to 30-09-2025) and copies of the
same are annexed as Annexure - 3.
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2. Further, the Joint Committee observed that a Stone masonry
retaining wall was constructed along the Ghat of Kshipra

river.

3. During the site inspection, the Joi;it Committee In
consultation with the representative of Water Resource
Department Ujjain demarcated the 200 meter distance from
the base point (i.e. River Kshipra Ghat has been considered as
the base point for such demarcation) as a no construction
zone in accordance with the Ujjain Development Plan, 2035.
Accordingly, following structures of the Solitaire Hotel were

found to be within the 200 meter zone:
(i) Temporary shed of size 1632 square meter.

(ii) Temporary shed of size 730 square meter.

(iii) Part of main building of Solitaire Hotel of 676 square
meter.

Copy of the SDM, Ujjain city letter no. 2059 dated 17-08-2023
with Panchnama & Najari Map is annexed as Annexure - 4

for ready reference.

4. Photographs taken during inspection is annexed as Annexure

- 5.

Action Taken

A letter has been issued by District Collector Ujjain to
Commissioner Nagar Palik Nigam Ujjain vide letter no. 1136
dated 13-09-2023 to submit Action Taken Report regarding

removal of Encroachment is annexed as Annexure — 6. In reply
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Nagar Palik Nigam Ujjain vide letter no. 861 dated 25-09-2023
submitted Action Taken Report regarding removal of

Encroachment is annexed as Annexure - 7.

Perusal of the reply submitted by Nagar Palik Nigam Ujjain
reveals that Brick Masonry Boundary wall & Railings have been
demolished completely & 20 % of the Stone Masonry Retaining
wall of Solitaire Hotel Ujjain has also been demolished. However,
as per order passed by Hon'’ble Ninth Civil Judge Senior Ujjain
vide their letter no. 14671 dated 22-09-2023, the Nagar Palik
Nigam Ujjain is free to demolished illegal construction except
permitted construction part of Hotel. In compliance of the above

order, the demolition of remaining illegal construction is under

process.

Photographs in this regard is annexed as Annexure — 8 &

News paper (Dainik Bhaskar) cutting is annexed as

Annexure - 9.

A — . 1
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(Karral M (H.K. Ti\%g)\ V

(Vishwa Bandhu Meena)
Seientist-D, MoEF & CC Executive Engineer Officer Regional Officer
R.O. Bhopal WRD Division Ujjain MPPCB, Ujjain

Collector Ujjain
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Consent Order

CTE-Fresh( Establishment ) CONSENT NO: *** PCB ID: 113475

Cansent No 7362
et G LETR020  ted: 2070372020

To,

M/s. Solitaire Hotel & Resorts ( Shri Balaji Associates),

S.No. 341373, 3414/1/1 min-1, 3414/1 min-2 Chintaman Road, City : Ujjain,
Dist : Ujjain, Tal : Ujjain,

Subject:  Grant of Consent to Establish under seetion 25 of the Water (Prevention & Control of Pullytion) Act, 1974 under section 21
of the Air (Prevention & Control of Pollution) Act, 1981
Reft Your Consent to Establish Application Receipt No. 999292 Dt. 09/03/2020 and lust communication received on
D1.05/03/2020
Without prejudice to the powers of this Board undersection 25 of the Water (Preventuon & Control of Pollution) Act 1974 under
section 21 of the Air (Prevention & Control of Polintion) Act 1981 dnd sathout reducing your responsibalities under the saad Actsan
any iy, this is (0 nform you thid oy Bourd geanis Consent (o Establish For setting upeofan industrad plintactviiies at . Uijam
Ujpain, Ujpain, Phone No: 9425092796
SUBJECT T0O THE FOLLOWING CONDITIONS :-
a. Location: S.No. 3413/3. 3414/1/1 min-1, 3414/1 min-2 Chintaman Road, , Ujjain.Contact No. 9425092796
b. The capital investment in lakhs: Rs. 800
¢, Product & Production Capacity:
Product Qty / year
Restaurant 250 ( Seaned )
Hall Ol One nds )
Room SO Fifty Nos.)
The consent (for operation) as requived shall be granted to your industry after fultillment of all the conditions mentioned bove
For this purpose you shall have to make an application to this Board in the preseribed proforma at feast two months before the
expected date of commissioning of your industry. The apphcant shall not operite the unit without obtning consent for operation
from the Board and shall not bring in to use any out tet for the dischanze of efiluent and gasc¢ous cmission
Enclosures:-
* Conditions under Waner Act
* Conditions under Air Act
* General conditions
(,’ p. =
e-Signed On 03/05/2020 11:08:32 SHEININ AS DWINEDI
(Organic Authentication on AADHAR from UIDAT Server) Regional Ofricer
TPAV # NQ4X98DI41 ]5
.
Tieix Certifican voversitond (oo i mprond i are sudiol (i GO fod degnite g s s rees e vertifoene oo e valided otz Jeagmr v .—: soite i T Ny "ﬂxt‘: 117



Consent order VLI Pallation Control Bousrd - 1 jlin

17 = Blaratpuri | jinn
[ N B R

RIS

Lol 2 0734 2510984

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTI ON) ACT 1974 ;.
1. The daily quantity ol trade elfluent at out fall of the unitshall not excecd 0.000 KL day, and the ditly quantity ol sewage
atout fall of the unit shall not exceed 0.500 K L/day
2. Trade Effluent Treatmen--

The applicant shall provide comprehensive effluent treatment system s per the proposal submitted 10 the Board and
maintain the same properly to achieve following standards-

ph Between 55490 THS Not exceey 0 gt
Suspended Solids Noleéxeeed 100 my/| Chlorides Not exeeed 1O mp /],
BOD 3 Days 270¢ Not exeend R |

CoD Not exceed 250 mg1

Otl and grease Not exeved 10 mgl.

For ather parameters general standards ofdischarge as notificd under 1P ACL 1986 shall be applicable

3. Sewage Treatment - Ihe applicant shall provide comprehensive SEWIRE tredtment system as por the proposal submitted
10 the Board and maintain the same properiy o achieye tollowing standards.

pH Between S5 90
Suspended Solids Notexced N my!l
HOD 3 Days 270¢ Notéxcedd 30 )
CoD Not exceed 250.mg/l,
Oil and grease Not exeeed 10 mg
Sr Water Code (Qty in Klpd - Kilo Ltr per Day)  WC:IS  WWG: 0.500 Water Source Remark
I Domestie Purpose 15 1.0 Borewel!

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and or green belt
dc-\'olvemem/gardcning within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shull
be discharged outside of industry/unit premises,

3. Water meter preferably clectromagnetic/ultrasonic type with digital flow recording facilities shull be installed Separutely
for category wise consumption oFwater for Industria) coaling/botler tfeed, mine SPHLY, process & domestic purposes and
data shall be submitted online through XGN monthly patrakistaiements. The indusiey unit shall also monitor the freate
Wastewater 1ow and report the sanve online through monthly patrik StlvInen s

6. Any change in production Capacity, process, raw material used cte. and for any enhancement of (e above prior
permission of the Board shall be obtained, All authorized discharges shall be consistent withterms and conditions of this
consent, Facility expansions, production INCIEAses OF process modifications which result new or mncreased discharges of
pollutants must be reported by submission of'a fresh consent application for prior permission of the | Soard

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maimtained in sood working
order and operate cﬁ'ccli\‘ciyz'cmcicnlI_v to achieve compliance of the terms and conditions of this consent

8, The Consent does not authorize orapprove the Construction ofany physical structures or facihines or the undertaking ot
any work in any water course or within its high flood level (HFL) area

Y. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions,

10. Compilation of Monitoring data-

i.. Samples and measurements taken to meet the monitanng requirements specitied above shall be repiesentative of the

volume and nature vl monitored discharge,

It Following promuliation of guidelines establishing test procedures for the-analysis of pollutints. 4l stamphing and

analytical methods used 1o meet the monitoring PEQUIrMICIS spec fied dhove shall vanlarm tosic sidelines unloss

otherwise specitied samipling and anatyrical methods shall contorm o the Litestedition of the i Standard spectlications

and where it is not specificd the guidelines as per standard methods for the examination of Water und Waste litest edition of

the American Public Health Assaciation. New York U.S.A_ shall be used,

iit. The applicant shall ke samples and measurement o meet the monthly requirements speeitied above umd report online ’9
U < - a

through XGN the same to the Bouard. Consent No:CTE-75620
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11, Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online reécords of all information resulting from monitonnge activities by this
Consent,
1. The applicant shall record for each measurement of samples taken pursuant 1o the requirements ol this Consent us
follows: g

(1) The dare. exact place and tme of sampling

(11) The dates on which anulysis were pectormed

(11)Who performed the analysis?

(1v)The analytical techmques or methods used and

(v)The result ot all required analysis
1, 11 the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the caleulation and reporting of values required in the discharge momtonng reports which may be preseribed
by the Board, Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation,
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when reguested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoning [nformation required by this Consent shall be summarized and reported by submitting a ischarge Monitoring
report on line to the Board.

13. Limitation of discharge of o1l Hazardous Substance in harmtul guantitios -

The applicant shall not discharge oil or other hazardous substances in quantities defined as hurmtul -y relevant repaulations
into natural water course. Nothing in this Consentshall be deemed 1o preetude the mstitation of wiy fegal action nor relive
the applicant from any responsibilities, hubilites, or penalies o whieh the upphicant i or muy be subject o clauses.

14, Limitation of visible floating solids and toam;
During the period begimning:date ofissuance the applicant shall not dischirge Qoanng solids or visibic foam

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water sereening or treatment may be returned to caters
body habitat,

16. Provision tor Electric Power Failure-

The applicant shall assure to the consent issuing authority that the appheant has installed or provided foran alternauye
electric power source suflicient to operate all facthties utilized by the apphicant' to maimtiun complisnee withi the werms and
conditions of the Consent.

17, Prohibition of By pass system of treatment fucilitics-

The diversion or by=pass ofany discharge from facilities utilized by the upplicant to maintam comphianee with the terms
and conditions of this Consent 1n prohibited excepr

1. where unavordable 1o prevent loss of life or severe property dunmiage: or

1. Where excessive storm dranage or run ofl would damage any facilies nevessary (or compliange with the weems and
conditions of this Consent. The-applicant shall immediately notify the consent issuing authorities i writimg ol cach such
diversion or by-pass in accordance with the procedure specified above for reporting non=complisnce

18, Industry/Institute/mine management shall submit the information online through XGN in reference o compliance off
consent conditions.

S

Consent No:C 175620
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Additional Water condition:- (if any) :-

1. The hotel shall improve their existing Pollution control facilities and maintun the sume properly so (hat tie eimission and treated ¢ Muent
should be achieved within the prescribed standards.

2 The Hotel shall ensure that the treated effluent und emission shall continm 1o the standards prescgbed by the Boand and notified in the M
P. Gazette dated 25.3.88 & shall comply with MoEF Notification dated 4th November 2009,

3. The Hotel management shall install adequate effluent treatment and disposal facility for treatment & disposal of effluent. The unit shall
install follawing pollution control measures within 30 days from issue of this letier -

* The Hotel mansgement shall construct adequate septic tank and soak pit for treatment and disposal of ¢Muent,

* The Hotel management shall develop adequate arrangement for collection and segregation of solid wiste peneratid along with
artangement of packaging of cach type of solid waste separately before providing it w local body for tingl disposal,

* The Hotel management shall develop adequate solid waste management urrangements. so that unhygienic conditions could not be
generated in the vicinity.

4 The unit shall nor discharye the treated/untreated effluent owside the premises-in any circumstances, |he coneept of “Zero Discharge”
shall be practiced,

3 The Hotel management shall not do any setivity whieh impact any part ol ke pondavater by

6 Proper armangements shall be done tor complying the provisions under Waste Plastic Rules: 2016, 10 tbe ciie of plastic waste, E-Waste -
(management) Rules, 2006,Solid Waste Management Rules, 2006, Construction ad Demalition Management Rules; 2016, and Hazardots
and other wastes (Managenient & 1ran boundary movement) Rules. 2016

7'Good housekeeping prictices shall be adapted by the unit.

Consent No:CTE-75620
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

I The applicant shall provide comprehensive dir pollution control sysiem consishing of control eguipiments as per the praposul
submitted 1o the Board with reference to-generation of emission and sume shall be uperited & mainbiined continuously so as to
achieve the level of pollutants to the Tollowing standards:- .

3. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Bourd repularly
on quarterly basis: The Ambient air guality norms are prescribed in MoEF gazette notitication no. GSRIS26(E), dated:
16/11/09. Some of the parameters are as [ollows:

a. Particutate Matter (less than 10 micron) = 100 pg/m (PM10 pg/m® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) = 60 pg/m’ (PM2.5 pg/m' 24 hrs. basis)

¢. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOX] (24 hrs; Basis) - 80 pg/m’

¢ Carbon Monoxide [COJ (8 hrs. Basis) - 2000 pg/m’

3. The industry shall ke adequate measures for control of noise leve! generated from ndustrial activities within the -
premises less than 75 dB(A) during day time and 70 dB(A) during nieht nme.

4. Industry/Unit shall provide with cach stack port hole with safe piaiform of 1 meter width with support & spiral ladder:
Stepped ladder with hand rail up o monitoring platform as per specifications given in part-11 emisston regulation of CPCB
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry:untt shall make the necessary drrangements for control o the Fugitive eoiission oy soure of
CMISSION sechon/activitics.:

6. All other fugitive emission sourees such as leakages. seepagesspitlages ete shall be ensured 1 be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industey! unit shall ensure all necessary arrangements for control o odour nuisance from the industrial setivitics or
process within premises

8. All the internal roads shall be made pucca 1o control the fugitive emissions of particulate matter generated due to
transportation and internal movements, Good housekeeping practicestshall be adopted 10 avoid leakapes, seepages, spillages
ele,

9. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local trée species with minimum
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

Additional Air condition:- (if any)

{1) The Hotel shall install appropriate air pollution control equipment at sl pornts o einssion and shatl cosure thit these are always kept
runnimg and in-good warkma order all the tme. by case oF fimy: Gdure o shadl be smediately rectitidd or seome

altemative arrapgement shall be made.
123 The Hotet shall mstall suntuble fumes collecton hoods and Bilers nall knchens along wil yents of adegaane heyhis
(3) The occupier shall have to provide suitable arvangements for control of fugitive emsssion.
(4) The Hotel shall mstall onty silent type DG Sets, Sanstying the Environmental Standards prescribed m Lovironmental Protection Rules,
1989, The maximun permissible sound pressure level at I mites Eromythe enclosure surlace shall notbe mone than 25 dB(A)
(5) The Hotel shall make proper wrrangement for safe disposal of sohd waste and ulso obtam vahid authorization under Huazardous and other
Waste [Management& Truns-boundary Movement) Rules, 2016

17
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GENERAL CONDITIONS:

2. The applicant shall allow the staft' of Madhya Pradesh Pollution Control Board and/or their authorized represeniave,
upon the representation of credentials;

a. To nspect raw material stock. manufacturing processes, reuctors, premises ete fo perform the tunctions ol the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any reeords are required to
be kept under the terms and conditions of this Consent.

¢. To have access at reasonable times o any records required (o be kept under the terms and conditions of this
Consent,

(L To inspectat reasonable tmes any monitoring squipment or moniormng method requred (0 s Consent: ar,

¢. To sample at reasonable times any discharge or pollutants

3, This consent/authorization is transferable, in case ot change of pwnership/ management and sddresses 01 new
Owner/partner/Directors/proprictor should immediately apply for the same

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorize any invasion of personal rights. nor any mifringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shll immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submiticd to the Bourd
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control acty 1981 or Authorizauon
under the provisions of Hazardous and other Waste (Management & T ran boundary movement) Rules 2016 only and does
not refate to any other Department/ Agencics, ficense required from other Department Agencies hiyve 1o be obtained by the
unit separately-and have to comply separately as per there Act / Rules,

7. Balance consentauthorization fee, i any shall be recoyerable by the Board even wta laer date

.

8, The applicant shall submit such information, forms and fees as required by the board not letter than 180 duy prior to the
date of expiration of this consentvauthorization

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances, The dustry/ Unit shall submit environmental statement for the previous vear ending 3 st
March on or before 30th September ¢very year (o the Board,

10, Industry shall obtain membership of Emergency Response Center of the Board if needed.

1. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition-of criminal penalties as provided under the section 42(g) of the Water Act or section 38 () of the Air Act

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board jn whole
or in part during its term for cause including, but not limited to, the tollowing :

(a) Violation of any terms and ¢onditions of this Consent,

(b) Obraining this Consent by misrepresentation of failure to disclose tully all relevant acts:

(€) A change in any condition that requires temporary or permanent reduction or elimisation of the autharized discharge.

13. On violation of any ol the above-mentioned conditions the consent cranted swll nutomateal Iy be ke as canceled and
necessary action will be intated against the mdtistry

Consent No:CTE-75020
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Additional condition:- (if any) :-
(1)This consent is granted aking i consideration thal hotel ot present i misning dt e above address, This guisent should not be wken as
measures of proof that the hotel has not violsted any environmientul [awsatany time i the past.
(2)The hotel has been setup without prior permission of the Board: hence this consent o operates shall not be treated o the certificate of siw
suitability, The consent to operate ta this hotel is weanted 10 bring it in the periphery of water/uir yet with the vrous conditton o control the
pollution cuused by the hotelif any compluint or the violation is received agatnst the hotel und found correet this consent shall stand
cancelled automatically & the hotel shall be ¢losed.

(3) Hotel shall have to provide facility of ETP/STP within three month

(4) The consent & renewal fee deposited by the industry is lioble for revision it atany point ol time iFitiy found necessiry
(5) This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization under the
provisions of H and other W (M & T) Movement Rules 2016 only and does not relate (o any other Department: Agencies., License required
from other Department/Agencies have 1o be obtained by the unit separately and have to comply separately as per there Act Rusles

For and on behalt of
M.P, Pollution Control Board

e-Signed On 03/05/2020 11:08:32 SHRINIVAS DWINVEDI , 1

(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # NQ4X9ISDI4H

Consent No:CTE-75620
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Consent Order

ORANGE-SMALL | CCA-Fresh
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To,
The Occupier,

Tal 2 Ujjain, Dist : Ujjaing M.P.)

MJs. Solitaire Hotel & Resorts ( Shri Balaji Associates
S.No. 3413/3, 3414/1/1 min-1, 3414/1 min-2 Chintaman Road.

MLE. Paltation Control Board - Ujjain
17 - Bharatpuri, Ujjain
UJJATN

LRIALN

Fele s 0734- 2510984

CONSENT NO: **+ PCB ID: 113475

Conscnt No: AW-T8397

Subject: Grant of Consent to Operate under section 25 of the Water tPrevention & Control of Pollution) Aet, 1974 under section 2

of the Air (Prevenuon & Control of Pollution) Act, 1981

Ref: Your Consent to Operate Application Receipt No. 1003123 Dt 07/07/2020 and last communication received on

DU 1/06/2020

With reference o your above application for consent 1o operate has been considered under the atoresad Acts and exasting rules therein,
Fhe M. . Pollution Control Bourd his agreed Lo grant consent up 0 31/09/2020 subject to the fulfillment of the terms & canditions,

caclosed with this fetter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

u. Location: SN0, 34 13/3. 34140 1/1 min-1, 3414/1 min-2 Chintaman Roud, . Ujjain,
b. The capital investment in lakhs: Rs. 800
¢ Product & Production Capacity:
Product Qty / vear
Hali LODONOS
Restaurant 25000 Searer
Rooms ST NOS

The Validity of the consent is up 1031/09/2020. and has 10 be rene

wed before expiry ol consent validiny, Online application thyough

XGN with annual license fees in this regard shall be submitted to this office 6 manths before expiey of the consent Authorization,
Board reserves the night 1o amendicancel / revoke the above condition i part or whole as and when reguired

Enclosures:-
* Conditions under Water Act
* Condiions under A Act

* General conditions

C’ sprliag Mom I 2202

e-Signed On 05/08/2020 13:39:02
(Organic Authentication on AADHAR from UIDAT Scrver)
TPAV # THULGISNGS

SHRINIVAS DWINED!
Regional Officer
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

. The daily quantity of trade ¢ffuent at out fall of the unit shall not exceed 0.000 KL/day, and the duily quantity of sewage
at out fall of the unit shull not exceed 0,500 KL/day

2. Trade Effluent Treatment:- .

The applicant shall provide comprehensive offlucnt treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 DS Nol exeeed 2100 mg/l
Suspended Solids Not exceed 100 my ', Chlondes Nt exceed 1000 my |
BODs Days277 € Not exeeed 3 mel

Con Not exeved 250 ml

Ol and prease Not exceed U T

For other parameters general standards of discharye us notilied under EPACH 1986 shall be applicuble.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment sysiem as per the proposul submitted
1o the Board and maintain the same properly to achieve following stundirds-

pH Between 55 9.0
Suspended Solds Not exceed 100 mg't.
BODy Days27 s Notexcead 0 mpl
Con Not excend 250 mg/l,
Oil and grease Not excead 10 mg/l.
Sr Water Code (Qty in Kipd - Kilo Ltr per Day) Wt‘ : LS00 WWG : 0,500 Water Source Remark
I Domestic Purpose 1.500 (.54 Borewull

4. The effluent shall be treated up to prescribed Standards and reuse i the process, for cooling and tor green bell
devolvement/gardening within premises. Henee zero discharge condition shall be practiced. In no vase treated effluent shall
be discharged outside oF industry/unil premises.

5. Water meter preferably electromagnetic/ulirasonic type with digital Now recording feihiaes sl be msilied separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray. process & duriesue purposes und
duta shall be submitted online through XGN monthly patrak/statements. ‘The industry/unit shall wlsomonitor the treated
wastewater flow and report the same online through monthly patrak statements

6. Any change in production capacity, process, raw material used ete, and for any enhancement vl the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly muntained in good working
order and operate cflectively/efliciently 1o achieve compliance of the teems and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HEL) arca

9, The specific effuent limitations and pollution control systems applicable to the discharge permitied herein are set forth as
above conditions.

10, Compilation oF Monitoring dita
i Samples and measurements tiken to meet the monitoring requireienis specitied above shall be representatise ol the
volume and nature of monitored discharge,
i, Following promulgation of guidclines estabhishing test procedures for the analysis of pollutants. all sampling and
analytical methods used to meet the monitoring requirements specified above shall contorm to such vuidelines unless
otherwise specified samphing and analytical methods shall conform to the latest edition of the Indiin Standard specificationy
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used. 2 ‘
iii. The applicant shall take samples and measurement 10 meet the monthly requirements specified above and report online
Consent No: AW -78597
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through XGN the same 10/the Board.

11, Recording of Monttoring Actiyitics- & Results
i. The applicant shall make and mantain online records of all information resulting (rom MONOTHE HCIVITIES by this

Consent, .
it. The applicant shall record for cach measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The'date, exact place and time of sampling

(i1) The dates on which analysis were performed

(1) Who performed the analysis?

(iv)The analytical technigues or methods used and

(v)The resalt of all required analysis
i1 1f the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the caleulation and reporting of values required in the discharge monitoring reports which may be preseribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous montoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding: the discharge ol pallutants
by the applicant or when requested by Central or State Board or the cour

12. Reporting of Montoring Results:-
Monitoring Information required by this Consent shall be summarized and (eported by submitting « Discharge Monioring
report on line to the Board.

13. Limitation of discharge of il Hazardous Substance in-harmiful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmiul in relevant regulations
into natural water course. Nothing in this Consent shall be deemed 1o preclude the institution ofany legal action nor relive
the applicant from any responsibilities: liabilities, or penalties to which the applicant is or may be subject 1o clauses.

14, Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.
'

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/studge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016, And/other Solids Sludges. dirt, silt or other pollutant separated from or resulting from trcatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish.
Shall fish or other animal collected or trapped as a result of intake water Sereening or treatment inay be returned 1o eaters
body habitat.

16. Provision for Llectric Power Failure-

The applicant shall assure 1o the consent issuing authority that the applicant has instatled or provided for an alternative
eleetric power souree sufficient to operate all facilities utilized by the applhicant 1o maintam complimee with the erms and
conditions of the Consent.

17. Prohibition of By pass system ol treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the-applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except @

i. where unavoidable to prevent loss of lile or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for complianee with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authoritics i writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-comphiance,

18, Industry/Institute/mine management shall submit the information online through XGN m reference 10 comphianee of
consent conditions.

2O

Consent Nar AW 7RS0T
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Additional Water condition:- (if any) :-

1. The hotel shall improve their existing Pollution control facilities and mammtan the same properly So that the cnmssion and treated ¢tiluent
should be achieved withm the prescribed standards,

1 The Hotel shull ensure that the treated effiuent und emission shatl confirm to the standards preseribed by the Board and notified i the M.
P. Gazette dated 253,88 & shall comply with MoEF Notification dated Ath November 2009 '

3. The Hotel management shall install sdequite effuent treatment and disposal facility tor treatment & disposal of effluent, The unit shall
install following pollution control measures within 30 days from issue of this fetter ==

+ The Hotel management shall construct idequate septic tank and souk it for treatment snd disposal ot ciiusnt.

+ The Hotel managementshall developadequate armngement tor collection and sepregation oF solid wastv generated along with arrangement
of packaging of cich type of solil waste separately betore providing i1t loead body for il disposa

« The Hotel nanugement shall deyelop sdeguate QOB WASTE HIANIECTENT armnyenients, sothin unhy i coriditians vould not be
generated in the Vicimty

4 The unit shall not discharue the weated/untreated effluent outside the premises in any circumstanices, Hhe concepr of "Zera Discharge”™
shall be practiced,

5 The Hotel management shall not do any activity which impact any part of lake/pond/water hody

6 Proper arrangements shall be done for complying the provisions under Wiste Plastic Rules. 2016, to tike care of plasuc waste, 1=-Waste
(management) Rules, 2016,Solid Waste Management Rules, 2016, Construction and Demolition Minagement Rules, 2016, and Hizardous
and other wastes (Management & Transboundary movement) Rules, 2016,

7 Good housekeeping practices shall be adopted by the unit,

2.3

Consent No:AW-78597
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Consent Order M.P. Pollution Control Board - U jjain
17 - Bharatpuri, Ujjain
LJAIN

UJIAIN

Tele s 0734- 2510984

CONDITIONS PERTAINING TO AIR (PREVENTION ‘& CONTROL OF POLLUTION) ACT 1981 :-

{. The applicant shall provide comiprehensive air pollution contral system consisting ol control equipnients as per the
proposal submitted to the Board with reference to generation of emission and same shull be operated & mantained
continuously so as to achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are preseribed in MoEEF gazette notification no. GSR/S26(L), duted:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) = 100 pg/m? (PM10 peim® 24 hrs. bitsis)

b. Particulate Matter (Iess than 2.5 micron) - 60 pg/m® (PM2.5 jug/m' 24 hrs: basis)

¢, Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m’

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m*

¢. Carbon Moroxide [CO) (8 hrs: Basis) - 2000 pg/m?

3, The industry shall take adequate measurcs for control of noise level penerated fromy industrial activities within the
premises less than 75 dBIA) during day tme and 70 dBEA) during night time.

4. Industry/Unitshall provide with ¢ach stack port hole with sate plattorm ot | mieter width with support & spiral ludder
Stepped ladder with hand rail up to monitoring platforim as per specitications given in part-1Iemisson repulanion of CPCTH
In no case monkey ladder shall be allowed as stack monituring faciiiy.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of!
cmission/section/activitics.

6. All other fugitive emission sources such as leakages, seepages, spillages ete shall be ensured to be plugged or sealed of
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance [rom the industrial activities or
process within premises

& All the internal roads shall be made pucca to control the tugitiye emissions of particulate matter gencrated due to
fransportation and internal movements. Good housckeeping practices shall be adopted to avoid leakages, seepages, spillages
CIg.

9. Industry shall take effective sieps for extensive tree plantation atleast m 03 rows of the local tree species with minimum
spacing of 4X4 meter within or around the industry unit premises for general improvement of environmental conditions and
as stated m additonal condition

Additional Air condition:- (if any) :-

(4) The Hotel shall instull only silentiype D.G: Sets. Sutisfying the Enviconmental Standards preseribed in Environmental Protection Rules,
1989, The maximun permissible sound pressure level at 1 mtr Fron the enclosure surface shall not be niore than 75 dB(AY.

(5) The Hotel shall make proper drrangement for safe disposal of solid waste and also obtain valid authorization under Hazardous and othe
Wiste [Management& Trans-boundary Movement) Rules, 2016,

Consent No: AW-TRAYT Lf
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Consent Ordet M.P. Pollution Control Board - Ujjain
17 - Bharatpuri, Ljjuin
LJJAIN

UJJALN

Tele : 0734- 2510954

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting 1 the industry/unil/unit prenises Sweepig, ele be dispesed ofl serentificilly s0 4y
101 to Cause any nuisance pollution. I'he applicant shall take necessury permission fronyciyie authonties for disposal to dumiinge
site. 1 required, A

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal

Serap’ Plastic paeking matenial woudk vand board, gunny begs ele Sale o sithionzed pany As Per CPCH
P K 1 Bunmy party
Mok E Guide hnes ¢ Others,

2. The applicant shall allow the stall of Madhya Pradesh Pollution Control Board and/or their suthorized representative.
upon the representation of credentials:

4. To inspect raw material stock, manufacturing processes, reactors, premises el¢ 1o perform the tunctions of the
Board.

b, To enter upon the applicant’s premises where an eftluent source is located or in which any records are required 1o
be kept under the terms and conditions of this Consent.

¢, To have access al reasonable times 10 any records required to be kepl under the terms and conditions ol this
Consent,

d. To inspect at reasonable times any monitaring equipment 0r MONHoOrng method required i thisConsent: or,

¢. To sample 4t reasonable times any discharge or pollutants,

3. This consent / suthorisation 15 transterabic in nuture, in case of any change o ownership - manapcrent. the pew owner
partnier [ direetors:/ proprictor shall immediately apply for the consent with new requisite mfornyitio

4. The issuance of this Consent does notconvey any property rights in cither real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, norany infringement of Central Stite or Jpcal Taws or
regulations.

5, Industry shall install separate “lectrie metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time uniess the pollution control devicerdevices are made functional. The
record of electricity consumption for running of pollution control cquipment shall be muintained and submitted 1o the Board
every month

6. This consent is granted in respeet of Water pollution control Act 1974 or Air Pollution Controf act, 1981 or Authorizaton
under the provisions of Huzardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/ Agencies, License required from other Department/Agencies have 10 be obtamed by the
unit separately and have 10 comply separately as per there Act / Rules.

7. Balance consentauthorisation fee. ifany shall be recoverable by the Board evenata later dae

8. The applicant shall submit sueh information, torms and fees as required by: the board not letier than 180 day priog Lo the
date of expiration of this consentauthorisanon

0. The industry/unit shall establish i sepdrate environmental cell, headed by senior oflicer ol the unit for reporting the
environmental compliances. The industrys Unit shall submit environmental statement for the previony year ending 31st
March on or before 30th September every year (o the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board it needed.

11. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result i the
imposition of criminal penalties as provided under the section 42(g) of the Water Act of section 38 (1) o theeAwr Act,

12. After notice and opportunity for the hearing. this consent may be modificd, suspended or revoked by the Board in whole
o in part during its term for cause including. but not limited to, the following :
(1) Violation of any terms and conditions of this Consent.
(b) Obtaining this Consent by misrepresentation of failure o disclose fully all relevant facts
(¢) A change inany condition that requires temporary or permanent reduction or climination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

24
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Consent Order M.P. Pollution Control Board - Ujjain
17 - Bharatpuri, Ujjain

UJJAIN
UJIAIN
Tele  0734- 2510984

Additional condition:- {if any) :-

(1) This consent 1y granted taking nto consideration that hotel at present s running-at the above uddress Thisconsent should not be aken as
measures of proat that the hotel his not violated any environmental ks at uuy time in the past

(2)The hotel has been setup without prior permission of the Board: hence this consent (o operates shall not be treated as the cenificate vl ity
suitability, The consent o operate 10 this hotel is granted to bring it in the periphery of water/siractwith the vanous condiaon o vantrol the
pollution caused by the hotelif any complaint or the violtion is received agoinst the hotel and found correet this consent shall stand
cancelled automatically & the hotel shall be closed.

(3) Hotel shall have to provide facility of STP within one month

(4) The consent & renewal fee deposited by, the industry s liable torrey isioi 1t svany paintof o s found necdsadiy

(5) Thisconsent is granted i respeet of Water pollution control Act 197 Eor Aw Potlution Control wet, 1281 or Authorzstivn wnder the
provisions of H and other W (M & T) Movement Rules 2016 only and doesnat pelitte 14y pther Deparinent Apenties. Livense requinesd
from other Depurtnient: Agencies iave o be obtitined by the unit separistely and hive 1o cotiply Separatedy oy per there e Rules

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act 1974 L The A (Prevention &
Control of Pollution) Act,1981is granted 10 your industry subject 1o fultillment of all the conditions mentioped above, For
renewal purpose you shall have to make an application to this Bourd through NGN at least Six munths betore the date ot
expiry of this consent/authorisation, The applicant without valid consent (for operation) of the Buard shall not bring in (o use
any outlet for the discharge of effluent and gascous emission.

Forand on behalt ol
M. Pollution Control Bourd

e pmapang Noal DA

¢-Signed On 05/08/2020 13:39:02 SHRINIVAS DWIN EDI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # ITHULGISNIS 2—6

Consent No:AW-T8597
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Inspection Photographs during Inspection of M/s Solitaire Hotel (Balaji Associates)
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‘ Uualn Madhya Pradesh India

: 5QF5+7C4, Bhagat Singh Marg, Jaisinghpura, Ujjain,

£ Madhya Pradesh 456010, India

< Lat 23170566°

i | Long 75.768771°
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’ aGPS Map Camera

.F Ujjain, Madhya Pradesh India

6QF5+7C4, Bhagat Singh Marg, Jaisinghpura, Ujjain,
! Madhya Pradesh 456010, India
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&GPS Map Camera

e Ujjaln Madhya Pradesh India

) 49, shivalay parisar, Ujjain - Indore Rd, Shivalay Twp, Ujjain,

Sawara Khedi, Madhya Pradesh 4566010, India

‘w Lat 23.163122°
%% Long 75.778563°
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